IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERA

Between 0.A.NO0. 1627 of 1995'Dated: 2.3.96,
P.vasantha Rao .es Applicant
and

1. The Financial Adviser & Chief Accounts 0Officer, Scuth CentFa]
Railway, (BG)., Sanchalan Bhavan, Secunderabad. |
2. The Senior Divisional Accounts Officer, South Central k
railway (BG), Sanchalan Bhavan, Secunderabad. t
e Respondents :
Counsel for the Applicant : Sri. P.Krishna Reddy

i
Sri. N.R.Devaraj, s8C for Rly#,

Counsel for the Respondents
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Hon'ble Mr. R.Rangaraijan, Administrative Member
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Date: 7.3.98

0.A.No,.1627/95

=

"’ JUDGEMENT

.“,‘

X As per Hon'ble Shri R.Rangarajan, vember (Admn.) X

< ;
. * * *
Heard Mr.P.Krishna Reddy, learned counsel for the

applicant and:Mr.N.R.Devraj, learned standing counsel for
the respondents.

The applicant in this OA was working as & Senior
The

2,
Cashier from 1969 onwards in the scale of Rs,1400=2300,

railway has a system of paying honororium to the cashiers

to disburse amounts above certain limit.

per of rupee is also prescribed by the railways. The

applicant state$ that he was p&id honororium till 31.12.915”’F

3. The grievance of the applibant is that he has not

paid honororium for disbursement of the amounts atove the

prescribed limit for the period from 1,1.92 to 21,1.93 éuringl}

vihich period he was in active service and was disbursing the

cash as per instructions. From 12.2.93 he was suspended and

thereafter an encuiry was he]d

from 24, 1? 93, ﬁ separate OA

' of th appluant

= iﬁ?-%&éQVnﬁ*Lglth the oA challeng:hg the removal order, The

spplicant submitted that he is entitled to the honororium

prior to the date of suspension.

~

He zlso submits that #& addition of honororium an

4,
2 [ W :
amount of Rs, /:\by jay of TA for the period upto 10.2.93.

The above amounts wereésot paidrto him for which he is not

sware of the reascns. Hence he filed a pepresentation to R2

vide his representation dated 22,9,.52 (A-I):ﬁ%at representayi

is yet to be disposed of.

.~ The rate of honororijy

anche was removed from service

ﬁggééia challenging the removal

The relief sought in this OA does not appeat
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1- The Financial Adviser & Chief Accounts Officer, South Central
SR 4 ' : .

.0 o3 0L 0L~ railway,> (BG), Sanchalan Bhavan)t Secunderabad.
. . Y

fooc T T ihr v The Senior-DivisicndlyAdcounts «0fficer,] south Central Railway
(BG), Sanchalan-Bhavan, Secunderabad. |
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3. One copy to Sri. P.Krishna reddy, advoc

Fl

‘iate, CAT, Hyd.
o A g Ty Onet Copy ko 'Sri. N.RyDevaraij,~ 8¢ Tor railway, CAT, Hyd.
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OA praying for a direction to the respondents to pay the
. applicant the honororium for the period from 1.1.92 to 31,1.93

‘i.e. for the period hefore the date of suspension and also am

sd

..js..

S. Under the above ciKCUmQtances he has filed this

3

amount of Bs,1382/- nbpéeéen%épg the arrears of TA, J

6. ' . There,is no legal point invelved fot,consideration

in this OA, The rate of honororium has beenhplearly fixed.

-

If he is entitled for the samewbefore-thevﬁatg“of'éée syspensiom;

the same has to ke ecommixered in accordance with the rules|by
the competent authority. Hence it is justified if a direction
is given to dispose of the representation addressed to R2 by

A

the applicant.

o

7. In the result, the 0OA is disposed of with the direction)

to R2 to dispose of the represenhation of the applient dated N

22,.2.95 in accordance with the rules.aﬁéztégéeazﬁhezaese%$=ef

pb-within 2?2 months from the date of

receipt of a copy of this order,
8. The OA is ordered accordingly. No costs,

{ R.RANGARAJAN )
Member (Admn.}

Dated: 7th March, 1996

( Dictated in Open Court ) . ‘ Ji
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. IN THE CENTRAL ADMINISTRATIVE TRISUNAL
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